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Central administirative Tribunal
Princival Bench

D.A. Mo.1330/2003
MNew Delﬁi this the 21lst dayv of November, 2003

Hon’ble Shri V.K. Majotra. Vice~Chairman (A}
Hon’ble Shri Bharat Bhushan. Member (J)

Mro. Mohd. Ibrahim 3/0 Shri Haii abdul Hamid.
H.No.RZ~Z44/Gali No.l19,
Tuahlakabad Extension. Kalkaiil.
Naw Delhi-~11001%.

~@aoplicant
(By advocate: Shri 5.C. Luthral

]

Mear

S

{8

1. The Union of India through
the Secretarv of the Ministry of
Communications. Department. of Posts/
Dak Bhawan. Sansad Mardg., Mew Delhi~110001.

2. The Chisef Post Master General. Department of
Posts (Indial., U.P. Circle., Lucknow-2260010U.P.)

Z. The Director Poztal Services (H.Qrsl,

D/ the Chief P.M.G.. U.P. Circle.

Department of Posts (Indial,

Lucknow-226001 (U.P.D
4. The Senior Superintendent,

Railway Mail Ssrvice. Department of Posts (India),

R.M.S. "0" Division. LUucknow=2246004(U.P.)

' ~Respondants
(By aAdvocate: Shri M.M. Sudan)
ORDER (Oral)

Hon’ble Shri V.K. Maiotra. Vice-Chairman (A)
goplicant has challenasd the followina:-

1) annexure A-11  dated 10.4.89 whersby

applicant was suspendsd:

2} Annexurs  A~7 dated 14.1.97/24.1..97
whereby his pericd of absencse from 10.4.8%
tn 13.17.89 was treated as not on duty and

allowancs for the said period pere
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restricted to subsistence allowance alireadv

paid to him:

%Y Aannexure A-9 dated 27.1.98 according
post facto approval for deemed suspension:

and

4) Annexure A-10 dated 24.5.2002 whereby
period of suspension from 14.3.89 to
1%3.12.89 as period not on  dutwv Was

confirmed.

“. applicant has souaht quashing of all these
orders and direction to respondents to treat the
suspension period as period spent on duty with all

conseauential benefits.

3. At  the outset. learned counsel of the
respondents raised the preliminary objiection statinu
that applicant was detained in custodv with the police
P.35. Division No.4 Jalandhar w.e.f. 14.3.8%9 in crime

"Me.60  dated 7.5"§8 for misappropriation of public
money under Section 409/420/468/470/120B IPC (Annexure
C~1). He further pointed out that durina the criminal
trial. the court of Judicial Magistrate Ist class
Jalandhar éeclared the applicant as Proclaimed
Offender on 5.5.99 (Annexure C-2). Learned counsel
stated that applicant has concealed the material fact
of beina a Proclaimed Offender from theAcourt and as

wuch he has not come before the court with clean

.



hands . In- this view of the matter. the present 0& is

not, maintainable.

4. In the 0A. applicant has aiven his address
as H.No. RZ-344 Gali No.l1l9, Tuahlakabad Extension.
Kalkaii. New Delhi-19. In paradraph-2 again applicant
has stated that he has been residing at nNew Delhi
since 20.9.1995. In the reijoinder. applicant has
stated as follows in respect of preliminary
abjection:—

"It is a matter of record that the

applicant was in police custody fram

14.3.89 to 29.3.89. On the latter date.

he was released on bail”.
Applicant has not disclosed the factum of his beinag a
Procliamed Offender even in the rejoinder. Learne:d
counsel  of the applicant contended that applicant is-
not obliged to disclose that he is a Proclaimed
af fender. From the facts stated in the 0A. rejcinder
and the contentions raised by the learned counsel «of
the applicant. it 1is clear that applicant has
concealed the fact of beina a proclaimed offender fram
the court and has not come up before the Tribunal with

clean hands.

5. In this view of the matter. this 0A does
not deserve any consideration and is dismissed as

ot maintainable.
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arat Bhushan) (Vv.K. Majotra)
tiember (J) Vice~Chairman (A)

cC.



